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Shri. Rameshwar Singh,

e o @

1/8.1.96 . _ Shri, N, K. Lal........ Registrar,

Learned Counsel Shri., Askand Kumar Vefma is present -

e

on behalf of the applicant, The objection regarding defect
in verification stands‘waived The’ appllcatlon appears to
be in oroerm Let therefore be application be reglsterea

and referred to the Hon' ble Bench for hearing on admission,

fixing 25.1,96, 'ﬁéZL__;__,
y)

. . B : ( N‘ K. Iﬁl )
FXL L : ’ . Registrar
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' _ﬂ#1°96 o Hon'ble Mr. N.Sehu, Member (4)
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‘ 1 |
N
. § .

This is & Division 2ench matter. adjourned to

XA 2ansi
(N.S&hu)

Q‘ O6.03m1296;for-admission. R «le
s 3 . L
7 _ . ' ' ' Member ()

2/1.03.96 I | Hon'ble Mr K.D.saha. Member(A)

‘000 ee o

Fo &1 Q/ULJ( _ Adjourned to 15.04.1996 for ad miss ion.
0N Y b sb B

Co An/—OWJLbL_ o o - ”,;/kisﬁTEEEEY'M#—ﬂf_#

Member{(A)

3./ 4.4.96. Counsel for. the applicant : Shri A,K. Verma.

o

‘379,94;' :'. .  n Heérd Sh;1 4‘K>Verma,.tne learned counsel for the
anppllcjnt. Thlsjls évmatter reoardlnn communlcatlon of
adverse remarks in the ACR for the year 1985 Uthh was
communlcated to the applicant in 3une,_1986. The adverse;‘-i

remarks. uas reslated to his impaired vision uhich ks

resulted in lack of proper supervision. This adverse remarks.
was repeated in a number of years thereafter. The apnolicant._

~had made representation acainst it in 1985»and~aléo in 1

- ' “ 1988 to which no reply was aiven by the respondents. Houever,

. -

ke had not souqht any relief in renard to that representat‘

in 1988 so Far and hag come to thls Tribunal only nou.

P |  shri Verma also mentioned that due to those adverse entries
which uaé made in several years after 1985, the apolicant

\ ‘ missed his promotion,and has.nou retired in 1995,

2. On my ingquiry as to why no application under
AeT. Act was made well within time soon after repressantation

in 1988 was not replied to, the learned counsel for the




'/css/

4/4.10.1996

caused to him due to adverse entries made in the ACR

dlsposal as and when the same is av31lable. |

e ' : ' A
0A - 47/96 R ) 4 #‘

applicant was -mot able to ggﬁ@iéi;ggHe'has been]%
trying to have this matter admitted on question of
urgency even though it 1s Dlvlslon Bench matter. I find

time
that the prayer mada in this BA is hopelessly/barred

and there is no urqency about ths dd]udloathﬂ in the .

matter as the applicant has already suffered pragudice

and geventually retired ulthcut promotion. Since this
is a Division Bench mdtter and can be adjudicated by thé
DlVlSan Bench, I dlrect that ot thls matter be put up

before the approprlate DlVllen Bench for admission and"

(N K. Verla\f*r

Membe r (A)

] . -

None appedars, Adjourned to 15.11 1996 . )
. for hearing on admission,

( K.D.sana ) ( V.N, Mehrotga )
me ber ? Vice-Chairgan) A
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5/;!15.11. 1996 Adjourned to 16.12.1996 for admissign.
i ' .
- INV
%,
( V.N,Mehrotra ) 4
Vice-~Chéirman ;
Y
AV
6/11,12,96
Shri P.K.verma, Counsel for the applicant, : ,;
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! - /cBs/
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15,4, 97
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9/044,06. 97

:

SKI

|
|
;
b

(u. Pur-ayastha)

on 13,01.1997 for admission as praye‘;d for,

- Member (J)

List on 19,02,1997 for admiss iony.\Q/

(V.n.Mehrotra)
Vice--haiman

-

List it-on-14.4,97 for heasring &n admission,

W

(V.N. Mehrctra)

Vice-chairman
L . |
List on 4,6,97 for hearing on admiséian. :
(V.Ne. Mehrotra) : J

Vice-~Chairman

List on 18.08.1997 for hearing on admikkj )
(v .N.M3hrdtra)
M vice-Chaiman



0A-47/96

10/18.8 .97 List on 16.10.97 for hearing of gdmission.:
_ . -~ ( V.N.Mehrotra )
Vice-Chairman

SKS
List it on 19,12.97 for hearing on admission, '\l

111416.10.97. | Li . .12,
T A

/CBS/ . (V.N., Mehrotra)
Vice-chairman

Since Bench is not available, case is

adJour.ned to 25,0z, 1998 for aamiss ion. 40‘; :

(V. KSSrivastava)

1.4/19 12,97

SKI ) ; : wy. Registrar
.; - ’
? . o
13/25,02 .98 none for the applicant, i
_List on 14 05,1998 for adm;ss;orx\ . !

B |
; : = & T :
il : (LeR. K Prasad) (V.N.Mehrotra)
/ |osk _ Member (A) ~ Vice-Chairmin
| . :
i 14/14,05,98 None for the applicant, -
" | List for admission on 04,08,1998. }'
[;' I e e e {\H——@‘% \q e !
R vt s SR - oS
S SKJ _ Member(a) < _ Vice-Chaiman [
| ~ | o
. } ce R . el ‘ s
i1 15/04,08,98 None for the applicant, . ;
[ {.

. Nobody® appears for the applicant today also.
| " The O.A, 'is @ismissed for default, \W\ T

ﬁ '
(L.R.K.Prasad) (V.N.Mehrotra)
- Vice~Chaiman

SKJ ‘ Member (A)
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‘i 16/4.6.99 ' Shri Praveen Kr.VVerma R COunsel for the applicant,

,/CBs/

‘may be filed within six weeks. Rejoinder, if any. may

T -‘-

A o Thls oA has been restored vide order
, dated 4 6 99 passed 1n MA 176/99 Let it be
'llsted foraadm1551on on 15 T 99 .

S SR | 0‘*‘;‘7‘69@/'
.o (L.HA) L+R.K.PRASAD)

* MEMBER(J) , MEMBER (A)

17./ 15.7.99.

- Shri A"Ko verma, the Couns_el for appliaant.l:
upon hearing the counsel for the applicanté

1t is directed that notices be issued to the respondeqts .

to show cause as to why this 0a be not admitted £or§

hearing, subject to keeping the point of limitation '

open till the hearing on admission. Show cause replv

be filed within one week thereafter. Requisites may be ‘“ﬁ
£11ed within one week. List it on 15.9.99 beforc the o

Registrar for completion of pleadings. | ?
(L.R.K. FRASAD) . ~ (S. HARAYAN)
" MEMBER (a) o N © VICE=CHAIRMAN




' for filing show-cause, . e G%q/vvf’/ﬂ‘

18/15;9.99 _ None for the parties, Notices were issued

| to respondents 1 to 3 on 26,7.99. SR not received,
By efflux of time notices are deemed to be servzd

“on respondents . Show-cause not filed. List the

" record before me on 26,10.99 -for filing W/s and

campletion of pleadings, _ _ \}V,/J?
\ ... B ( AcKe Verma)
19/26.10,99 : | :

None for the parties, Show-cause not filed.
- List the ‘record before me on .15. 11,99 for filing show-cquse;

B . ~ - s~ e = ’ : ( A.Ko»&ma)

g \
, BK . - - _ -~  Registrar

. . [ ~ . -~ -

2Q/16 11.99

None for the parties, Showucanse not filed,
" As it is anold case, 1ist ‘the record before me on 29, 11.@9

o » , ) ~ ( AJK, Verma)
SRK - | - - v .-t - Registrar

21/2q 11 99 A:_‘.v_‘ Y C - . -

Shri Prabin Kumar Venma appears of behalf
“of the applicant, None for the respohdénts, Show-cause
not filed. As it is a o0ld case, list_ the record befare

me on 8,12,99 for filing shoﬁvcause.
( A.x./ém

Registrar

\

SRK
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MES, ‘ Member (J)° B Menber (A)

| 24/27,01,2000 For want of time, list it ‘on ¥ 03.03,2000

. 980

1

0.A. No, 47/96

92/8,12,99
Verma appeirs on behalf of applicant.

Show-cause not filed., The learned
ord be sent before

Shri Po Ko

None for the respord ents.

sel for applicant prays that the rec
4 case and five - _

ve been granted to respondents for filing

show-cause has not been filed., List the
r direction.

coun
the Hon'ble Benchs This is an ol

adjournments ha
show-cause, but,

record before the Bench on 13,12.99 fo
. ( A.K., Verma )
SRK Registrar

23/13,12,1999  Shri A.K;Verma, counsel for.theapplicant.

. Even though, the notices were issued
1n th15 case in July,1999, the. reSpondentS have -

nct bothered to file written staterctt, By way

of 1a5t chance, four weeks further time is alloWe
to flle the same, failing which, the case may hd ¢@®
to be listed‘for ex-parte hearing, List it for 2‘

hearing on 27,1, 2000,

(*"akshmazd}/ é’xa y - - ' - ¢ L.R. K.PrasadK

| for hearing, ' T 45:3:////

T Hmingliana) - (s.Nafayan)
vember(a) - vice-Chaimman

o -
_Bhri A.K.Vema, ceunsel for the appllcant.

On yequest,,glot it on 14 04,2000 for hearin

SKJ _ [.\';n; ia_‘na)/lvl(A) ‘ , (S.N%C.

25/03,C3,2000

I’I
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. 28/21,7.2000 Sh. L.B.P.Verma, counsel for the applicant.

OA - 47/96 - . o

26./ 17.4.2000,

For want of time, hearing is adjourned to

24.5.2000,

(LeReKa PRASAD) (S« NARAYAN)
MEMBER (A) VICE-CHAIRMAN

!

1.

27. / 24,5.2000,
Shri L.B.P. Verma, the counsel for the appli%ant;;’
None for the respondents., C |
It is informed that the Sr. Standing Counsel , ¢

appearing on behalf of the respoﬁdénts is said to be physicall

|
|
|

ynwell. That being as such. we direct that this matter be
listed on 21.7.2000 for_héaring;

\ g A

(L.R.K. PRASﬁdi”';é‘f’—ﬂ_f——_ff:>? ,' (s. Jﬁi;;%E;

MEMBER (A) o T VICE-CHAIRMAN

None for the respondents. .
It appears from the record dated 4.4.96
) .Passed by Single Member Bench of this Tribunal that the
application is hopelessly time barnk However he is direci
to place the matte;_béfore the é&ﬁgle Bench, The appliéa‘
~filed one MA No,. 19/97’fo: reviewing the aforesaid ordeq
by which it was observed that the 0OA was hopelessly barr;

by the limitation. Thu% it is clear that the question 07
2

limitation is still wide open. List it fer hearing on
1imitation on 23.8,2000 .,

) . ! j d f
(L.HMINGLIANA) . (Lé;;A) |
MEM BER (&) MEMBER (&) /



O, A. 47/96
29/24,8,2000 Shri A, K, Eerma, counsel for thenpplic ant,

(RIS

On request,

list it for hearing
10,2000, - ST T
( L.Hminyliana )
Mmq ) Member (A)

( Lakshman Jha ) -
Menber {J)
30/3.10. 2000

Shri A,K, Verma, counsel for the applicant

On request,
.10,2000.

/

list it folf he'ar‘ing ’ |
on 1. '

gliana ) ( Lakshman Jha ) \-
MEp Member (A) " Member (J)
31/12 .10.2000 " shri A.K.Verma, counsel far applicant
None £or the .«res;}gndents . List it for
hearing on 5.12.200. |
D -
SKS

Amingliana)/M(A)  ( L. Jha )/MWT)

"

34/05 12,2000 :‘For want of time,

the hearing is adjourned to
e 02,02,2001% : =

skj " (L.3:K.Prasad)/M(A) . ' (s .Naraydn)/v .C,
33/2.2.2001 Sh '

Shri A K, Verma, counsel for the ‘»appl:.cant.

- On request, list it for hearing

. 2001, - | c P'n\\\/ : - /‘

ingliana )/M(A) ( L, '\.!'Jha )/M(J)

.on 20.

MBS,




oA - 47/96 1

- y o Al - .
R N P . . ot RN

34, / 20.3 2001. R

For want of D.B., list ‘it on 24:54,2001 for hearing.

/ces/ LI ANA) /M (A)

35/24 .4 .2001

\

For want of time hearing is adjournea
to 16.7.2001. :

(L .R K .Prasad) (S Narayan)
Member (A) Vice-Chairman

36/16,07,2001 ~ For want of D.B., hearing is adjourmed
te 07,09.2001, |

SRR/ ( L. HMINGLIANA)/M(A)

4

37/07.09,200L ¢+ None for the applicant.
‘ ‘Shri D.Chowdhuxry, counsel for the respns,
The matter 1s of the year 1996. However,
by way of last chance one ad journment is given. Be
listed on 18,10,z2001 for hearing. '

- s . . L--
o=
skj (LeR.K.Prasad)/M() {B.N.Sing Neelam)/V ‘
: N - - - AT .
38 |
18.10.01 List it-on - 12.11.2001 fer hearing.

(IJ.R 0K~H383W (B NS ingh ~
M(a) V.Co
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0A - 47/96

39./ 12.11.2001 for want of time, hearing is adjourned
to 4.12.2001. | ‘

A s

(L. JHA)/M(2) " - (L.R.K. PRASAD)/M(A)

40 -
PP shri A-K. verma..counsel for applicant

4.12.01
: shri v.M.K.8inha..counsel for respondents. R
. CM . . .

. Learned counsel . for ooth sides present.
For better appreciation of the case, the
learned senior Standing counsel representing

the respondents has to produce on. &Pe nevit‘-&g3
date minutes of the D.P.C. i \\\

- for’ not granting promotion to the applicante
e .listed on 16.1.2002 for hearing.

o=
(LR -K.Prasad)— (B .N.Sihgh Neelam)

MAQA) .

- @

27.2.,2002,

4]./16 1 .2002 R Be adj ourned for hearing \ﬁ,«

e -
. SKS  ( L.R.,K.<Prssad )/M(A) ( B.

Sihgh Neelam)/V.C.

42/2700202002 H For want Of tlme‘ hearlng iS,‘ adjourned

e 2SS ()

: . -

S . Ve TGs
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/cBS/ (SARUESHUAR JHA) /M ( AY
3 44/02.05.2002 ¢ It.is a DB matter. List iton 27.05.2002
. . fof hearing. J&LVLJ__¢/£i~f_r >$&l\
ol skj. o - , (S.Jha) M(a)
45/27.5.02‘- For want of time, be listed it
for hearing on 17.7 2002 :
SKS o S.‘Jha-)/M(A)ﬂ " ( B.N.Singh Neelam)NC
_46/17_.7.2002 | i”er want o time, be ‘listed for hear R
y\\ onl,s, 200¢ . J
MIS,

E pagidnat ion., List it . on -2.5.2002 for hearlng.

OA - 47/96

43./ 3.4.2002. The learned Sr,-Standing Counsel for the

©

"respondants informs that some records had been called for, bu
"the same has not been made available as yet. He, therefore,

- requests for adjournment.

2. The leafned counsel for the applicant informs that

there are some paging mistakedin the application, He 7K1r~}fx

- seeks permission to carry cut necessary correctiond He is

permitted to carry out nacessary’corraétiogbuith regard to

P

(S, 0ha )/M(A). ( B.N.Singh-Kee lam )/vC



0, A.47/96
47/1.8.2 002  For want of time, be 1listed for hear ing '_f_
' J on 26, 8,20C2, '
MBS, ( 8.dha )/M(a) ‘. (B.N.S.ingh Neelam )/vC
48/26 .8 ,2002 For want of time, be listed for hearing

sks (s.Jha I/M(a) ' ( B.NTS_J'.ngh‘Ne?lam)/VC

» )

49./ 9,10.2002, Both sides ars present. List it on 27, 11.2002

for hearing, o

Jces/ - (S. JHA)/M(A)

- 50/2711,2002 . Be liStei fer hearing en 7,1,2¢es,

MES, _ ﬁfas/uﬁm (a) ( B, N.S fnghNee lam)4

5“‘!'.-«.'-- ’
741403 |  Proxy counsel prays for time because of
cziq T canducting Lawyer is indis;esed. pe listed on
, .
‘ & 27.1.2003 for hearing.
| (S.Jha) M/a —_— {B.N.singh'meelam) Ve.C.
52 : | ' | o
29¢1.03 FOr want of pD.B., be listed on 27.2. 2003 for .
M hearing. _ ¢
{8.N.sing elam) v.c.




=230 y
27.2.03 . o
CcM . FOr want of D.B.y; be listed on 17.3.2003 for |
~ maring. - e ] ) v ‘\\ ' S, L~
S'C%/'g. 2.03.

(B-N.singh Neelam) vc¢

Coe and o BR el
be /&/JW Ao o =2 2. 0%
2\ 7 A

Cf Tha)/ M(@

55/02.05.2003 i * For want of time, be listed of P2.07.2003

skj (s Jha)/M(A) . (B.N.Singh Neel gm) NC

5.6/2 o7 .2Q03 . Be listed for hearing on 4 .9.2003., Q\
| r

/ﬁ% .N.Singh Neelam' JA¥x VC

ks (8. Tha IMEGAYT L

'5?/ 4.q-02 Fort wenk °l; Dr. b Uﬁ(«a‘{ o n
2’-*),61.03 %/v Md] >

- L SO (1ot
SRM S (5:17%1@ mlo)

ot gialss or b noulh D LBy
g &@de—ty&ls/ﬁwJ /{WJ\WU\-O}\
O~ 11063, |

(¢ Tua) () g oAl Aegh Neolanjue_
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OA - 47 of 1996

Later ont-

the 0A has, in fact, baen dismissed as not bezng

At th1s st age, 1t has coma to our notlca thdt

. ’,f‘\

prefarred 1n tlme as also the applicant not taking] interest.

Thersfors, thése‘NAsvuere not maintainable.

In view of this fact , we suo mutoc recall our or
passed in MA 428 of 2003 and 429 of 2003.uhereby
UA was restored to its original No. on 30.12.2003

| while disposingfof thgée'MAg) db this & fact_was

not pointed out by the lesrned counsel kk for the

applicant that the DA was alse dismissed by the C

as not belng prafarrad Ain t1me while dlsposxng it

/cas/x/ (m.‘Jﬁ ) M(A)

]"‘/N 95« @wafv},l«w O%c‘,&-al kﬂ%sz/

60./ 2x2x 2.1.2004, Since the order passed in MA 428 of

bLJv1rtuo of which this 0A was restored has been recalle

i-n-view of the f act’ that the said 0A 47 of 96 had been -

: d1smlssad by this Court on the point of llmitation. Ther

this OA stands dispoaed of in terms of the order passed
this Coupt~on 11.11.2003. ” ‘ |

- §§»y7* !
(s.oocﬂs?%gg§§§i

his -

mUrt

of

on 11 1 .2003. List this casa on 2 .1.2004 for d1r$ct1un.

. (s. DOGRA)1(3)

003 :
] ow)‘wm

pfore,

-

1
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04 - 47 of 1996

/ce'

/cas/

GCRDER

—

58./ 11.11.2003,

Nong for the appll»aﬁ*
shri V.M.K. Sinha,; the learnﬂd Sr.5.Counsel

for the respundentsf .

ﬂattor is called out repeutadly.vNo one

on hnha;F of the applicant. Shri V.M.K. Sinha, the lear

'counsel I presenting the off1c1al respondents has draun
attention to the order sheet dated 4.4. 1996 and subsequ

‘order sheet. It is submitted that th;s OA is ropeleosly
fime barred. However, this pmint of limitation was kepH
open to be decided at the time of hecring. It is Purth

pointed’ out that the matter is listed under the ‘heading

hearing, but the matter has not yet bean admitted. £ixg

2. hopelessly time barred and

because of non-appearance of the applicant, this is a f
- B : . . Lu ' . :

Since the matrer is

case for dismissal.

3. - In the bac ground of thézcaéé we have perused
relevant order shega :

made on behalf of the respondents, in our opinion tooo

”perhaps'the applicant haé‘loétvintercqt'in pursuing the
natter. The matter cannot be ardgged from date to datse
has also come in llrht that even on previous occcasion,

0A was dismissed for default, though subsequently resf7

4. Ir the back~nrcund of the facts as datalled ab¢
this 0A so filed , thus, stands diemisced zs nPt beln%
prcferred in time-and as also. applicants not tf/‘ng ind
xha mdtter S

nds disposed of.accordingly.

{m ﬂNTPtS WAk BHA)/m(AY

59./ 30. 12 .2003, In terms of today s order passed in MA 4

this UA st ands disgosed restored

and is directed to be 1j
on 16 .1 04 for hearing. | '

ppeurﬂ

end in the ‘light of the éubmissroL'

ned
our
ent

r
for

B

it

J
the

kRe

It
+h1°

ired .

ve s




Ohed7 /96

8hri 8 K.Verma, counsel for applicant

Shri V.M.K.8inha, Sr.8.C. for ressendents

68/16.1.2004 This OA has been wrongly listed under

sk

heading "hearing” in spite of the fact that
MA by virtue of which the O\ was restered |

to Qriginal Ne. en 30._12.03 has already been
recalled and was iismlsséd'aé net maintainable
while passing the erder in MA -423,03 en
| 2.1.84 for the reasons that the said Oh was
dismissed for non-appearance of the applicant
as well as on the peint of limitation en
11.11.03. Therefore, no further gpger is
required te be passed in this O A as the same
esed of on 11.11.63.

| LoAS \\cl\(

Lt

a )Ma) 'l ( 8hyama Degra )/M(J)




